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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 
 

NOTIFICATION 
 

Shimla, the11th June, 2024 
 

 No. HHC/Admn.6(23)/74-XVII.—Hon'ble the Chief Justice in exercise of the powers 
vested in him under Rule 2(32) of Chapter  1 of  H.P.  Financial  Rules,  2009  has  been  pleased  to 
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declare the Additional District and Sessions Judge (CBI), Shimla, H.P. as Drawing and Disbursing 
Officer in respect of the Court of Additional District and Sessions Judge-I, Shimla and also the 
Controlling Officer for the purpose of salary, T.A. etc. in respect of the establishment attached to 
the aforesaid Court under Major head "2014 Administration of Justice" during the earned leave 
period of Sh. Praveen Garg, Additional District and Sessions Judge-1, Shimla w.e.f. 10-06-2024 to 
15-06-2024 with permission to prefix 08-06-2024 and 09-06-2024 being 2nd Saturday and Sunday 
and suffix 16-06-2024 being Sunday or till he returns from leave. 
 

     By order, 
 

Sd/- 
Registrar General. 

___________ 
 

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 
 

NOTIFICATION 
 

Shimla, the13th June, 2024 
 

 No. HHC/Admn.16(20)75-III.—Hon'ble the Chief Justice, in exercise of the powers vested 
in him U/S 139(b) of the Code of Civil Procedure, 1908, U/S 297(1) (b) of the Code of Criminal 
Procedure, 1973 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment & Control) Rules, 
2007, has been pleased to appoint Ms. Priyanka (HIM/120/2023) Advocate, as Oath Commissioner 
at Bilaspur for a period of two years with immediate effect, for administering oaths and 
affirmations on affidavits to the deponents under the aforesaid Codes and Rules. 
           

By Order of Hon’ble the Chief Justice 
                       Registrar (Admn.). 

___________ 
 

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 
 

NOTIFICATION 
 

Shimla, the14th June, 2024 
 

 No. HHC/Estt.3(649)/2009.—05 days commuted leave on and with effect from 03-06-2024 
to 07-06-2024 with permission to suffix second Saturday & Sunday fell on 08-06-2024 &            
09-06-2024, is hereby sanctioned, ex-post-facto, in favour of Shri Pritam Singh Thakur, Court 
Secretary of this Registry. 
 
 Certified that Shri Pritam Singh Thakur has joined the same post and at the same station 
from where he had proceeded on leave after the expiry of the above leave period. 
 
 Certified that Shri Pritam Singh Thakur would have continued to officiate the same post of 
Court Secretary but for his proceeding on leave. 
 

   By order, 
 

Sd/- 
Registrar General. 
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 

 
NOTIFICATION 

 
Shimla, the13th June, 2024 

 
 No. HHC/GAZ/14-288/2006.—Hon'ble the Chief Justice has been pleased to grant ex-post 
facto sanction of 10 days' commuted leave w.e.f. 14-05-2024 to 23-05-2024 in favour of              
Sh. Ramnik Sharma, Senior Civil Judge-cum-CJM, Solan, H.P. 
 
 Certified that Sh. Ramnik Sharma had joined the same post and at the same station from 
where he proceeded on leave, after expiry of the above period of leave. 
 
 Also certified that Sh. Ramnik Sharma would have continued to hold the post of Civil 
Judge-cum-CJM, Solan, but for his proceeding on leave for the above period. 
 
 

     By order, 
 

Sd/- 
Registrar General. 

___________ 
 
 

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 
 

NOTIFICATION 
 

Shimla, the15th June, 2024 
 

 No. HHC/Admn.16(37)92-VII.—Hon'ble the Chief Justice has been pleased to cancel the 
appointment of Ms. Archana Negi (HIM/194/2016) Advocate as Oath Commissioner, at District 
Courts, Chakkar, Shimla appointed vide this Registry Notification No. HHC/Admn.16(13)74-XI-
35444-54, dated 01-12-2023, with immediate effect.  
           

                                                                            By Order of Hon’ble the Chief Justice, 
                                                                           Registrar (Admn.). 

___________ 
  
 

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 
 

NOTIFICATION 
 

Shimla, the14th June, 2024 
 

 No. HHC/GAZ/14-249/2000-I.—Hon'ble the Chief Justice has been pleased to grant ex-
post facto sanction of 07 days' commuted leave w.e.f. 20-03-2024 to 26-03-2024, in favour of     
Smt. Aparna Sharma, Principal Judge, Family Court, Shimla, H.P.  
 
 Certified that Smt. Aparna Sharma had joined the same post and at the same station from 
where she proceeded on leave, after expiry of the above period of leave. 
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 Also certified that Smt. Aparna Sharma would have continued to hold the post of Principal 
Judge, Family Court, Shimla but for her proceeding on leave for the above period. 
    

     By order, 
 

Sd/- 
Registrar General. 

___________ 
 

 
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 

 
NOTIFICATION 

 
Shimla, the14th June, 2024 

 
 No. HHC/Admn.6(23)/74-XVII.—Hon'ble the Chief Justice in exercise of the powers 
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to 
declare the Additional District and Sessions Judge-I, Kangra at Dharamshala, H.P. as Drawing and 
Disbursing Officer in respect of the Court of Additional District and Sessions Judge-II, Kangra at 
Dharamshala, H.P. and also the Controlling Officer for the purpose of salary, T.A. etc. in respect of 
Class II to IV establishments attached to the aforesaid Court under Major head "2014 
Administration of Justice" till the posting/joining of new Presiding Officer in the aforesaid Court. 
     

     By order, 
 

Sd/- 
Registrar General. 

___________ 
 
 

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 
 

NOTIFICATION 
 

Shimla, the15th June, 2024 
 

 No. HHC/GAZ/14-272/03.—Hon'ble the Chief Justice has been pleased to grant ex-post 
facto sanction of 05 days' commuted leave w.e.f. 26-05-2024 and 30-05-2024 in favour of                
Sh. Hoshiar Singh Verma, Additional District and Sessions Judge-II, Una, H.P.  
 
 Certified that Sh. Hoshiar Singh Verma had joined the same post and at the same station 
from where he proceeded on leave, after expiry of the above period of leave. 
 
 Also certified that Sh. Hoshiar Singh Verma would have continued to hold the post of 
Additional District and Sessions Judge-II, Una, but for his proceeding on leave for the above 
period. 
    

     By order, 
 

Sd/- 
Registrar General. 
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 

 
NOTIFICATION 

 
Shimla, the18th June, 2024 

 
 No. HHC/GAZ/14-355/2015.—Hon'ble the Chief Justice has been pleased to grant ex-post 
facto sanction of 03 days' commuted leave w.e.f. 12-01-2022 to 14-01-2022 in favour of              
Sh. Kuldeep Sharma, the then Civil Judge-cum-JMFC, Shillai, H.P. presently posted as Civil 
Judge-cum-JMFC, Manali.  
 
 Certified that Sh. Kuldeep Sharma had joined the same post and at the same station from 
where he proceeded on leave, after expiry of the above period of leave. 
 
 Also certified that Sh. Kuldeep Sharma would have continued to hold the post of Civil 
Judge-cum-JMFC, Shillai, but for his proceeding on leave for the above period. 
 

     By order, 
 

Sd/- 
Registrar General. 

___________ 
 

 
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 

 
NOTIFICATION 

 
Shimla, the18th June, 2024 

 
 No.HHC/Admn.6(23)/74-XVII.—Hon'ble the Chief Justice in exercise of the powers 
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to 
declare the Additional District and Sessions Judge, Kinnaur at Rampur Bushahr as Drawing and 
Disbursing Officer in respect of the Court of District and Sessions Judge, Kinnaur at Rampur 
Bushahr and also the Controlling Officer for the purpose of salary, T.A. etc. in respect of Class I to 
IV establishments attached to the aforesaid Court under Major head "2014 Administration of 
Justice" during the medical/commuted leave period of Sh. Barinder Thakur, District and Sessions 
Judge, Kinnaur at Rampur Bushahr or till he returns from leave.  
 

     By order, 
 

Sd/- 
Registrar General. 

___________ 
 

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 
 

NOTIFICATION 
 

Shimla, the15th June, 2024 
 

 No. HHC/Admn.16(37)92-VII.—Hon'ble the Chief Justice, has been pleased to cancel the 
appointment of Ms. Archana Negi (HIM/194/2016) Advocate as Oath Commissioner, at District 
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Courts, Chakkar, Shimla appointed vide this Registry Notification No. HHC/Admn.16(13)74-XI-
35444-54, dated  01-12-2023, with immediate effect.  
 
           

                                                                            By Order of Hon’ble the Chief Justice, 
                                                                           Registrar (Admn.). 

 
___________ 

 
 

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 
 

NOTIFICATION 
 

Shimla, the 20th June, 2024 
 

 No. HHC/Admn.6(23)/74-XVII.— Hon'ble the Chief Justice in exercise of the powers 
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to 
declare the Senior Civil Judge-cum-ACJM, Nurpur as Drawing and Disbursing Officer in respect of 
the Court of Civil Judge-cum-JMFC, Nurpur and also the Controlling Officer for the purpose of 
Salary, T.A. etc. in respect of Class II to IV establishments attached to the aforesaid Court under 
Major head “2014 Administration of Justice” during the paternity leave period of Sh. Shashi Kant, 
Civil Judge-cum-JMFC, Nurpur w.e.f. 14-06-2024 or till he returns from leave.   
       

     By order, 
 

Sd/- 
Registrar General. 

 
___________ 

 
In the Court of Tehsildar-cum-Executive Magistrate, Bharmour, District Chamba (H.P.) 

 
 Smt. Kalhari d/o Sh. Karam Chand, r/o Village Khanbagga, P.O. Badgran, Tehsil 
Bharmour, District Chamba (H.P.)  . . Applicant. 
 

Versus 
 

General Public 
 

Proclamation under order 5 Rule 20 C.P.C. under section 13(3) of the H.P. Registration of Birth 
and Death Registration Act, 1969. 
 
 Whereas, Smt. Kalhari d/o Sh. Karam Chand, r/o Village Khanbagga, P.O. Badgran, Tehsil 
Bharmour, District Chamba (H.P.) has filed an affidavit for registration of delayed  birth of Kalhari 
d/o Karam Chand born on 25-05-1984 for entry in the record of Gram Panchayat Badgran, Tehsil 
Bharmour, District Chamba (H.P.). 

 
 Hence, this Proclamation is issued to the General Public, that if they have any 
objection/claim regarding the registration of birth of Kalhari d/o Karam Chand born on 25-05-1984 
for entry in concerned of Gram Panchayat Badgran they may file their claim/objections on or 



 

 

2485jkti=] fgekpy izns'k] 24 tqykbZ] 2024@02 Jko.k] 1946         
before 21-08-2024 in this court failing which necessary orders will be passed to the Gram 
Panchayat for registration of birth accordingly. 
 
 Issued under my hand and seal today on this 5th day of July, 2024. 
 
Seal.    Sd/-  

Tehsildar-cum-Executive Magistrate, 
 Bharmour, District Chamba (H.P.). 

 
 

__________ 
 

In the Court of Tehsildar-cum-Executive Magistrate, Bharmour, District Chamba (H.P.) 
 

 Sh. Subhash Chand s/o Sh. Madho, r/o Village Samra, P.O. Ureri, Tehsil Bharmour, District 
Chamba (H.P.)   . . Applicant. 
 

Versus 
 

General Public 
 

Proclamation under order 5 Rule 20 C.P.C. under section 13(3) of the H.P. Registration of Birth 
and Death Registration Act, 1969. 
 
 Whereas, Sh.Subhash Chand s/o Sh. Madho, r/o Village Samra, P.O. Ureri, Tehsil 
Bharmour, District Chamba (H.P.) has filed an affidavit for registration of delayed  birth of 
Subhash Chand s/o Sh. Madho born on 08-08-1963 for entry in the record of Gram Panchayat 
Ronuhkothi, Tehsil Bharmour, District Chamba (H.P.). 
 
 Hence, this Proclamation is issued to the General Public, that if they have any 
objection/claim regarding the registration of birth of Subhash Chand s/o Sh. Madho born on         
08-08-1963 for entry in the cancerned Gram Panchayat Ronuhkothi they may file their 
claim/objections on or before 21-08-2024 in this court failing which necessary orders will be 
passed to the Gram Panchayat for registration of birth accordingly. 
 
 Issued under my hand and seal today on this 5th day of July, 2024. 
 
Seal.    Sd/-  

Tehsildar-cum-Executive Magistrate, 
 Bharmour, District Chamba (H.P.). 

 
 

__________ 
 

In the Court of Tehsildar-cum-Executive Magistrate, Bharmour, District Chamba (H.P.) 
 

 Sh. Jaisi Ram s/o Sh. Veer, r/o Village Magloon, P.O. Ronuhkothi, Tehsil Bharmour, 
District Chamba (H.P.)  . . Applicant. 
 

Versus 
 

General Public 
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Proclamation under order 5 Rule 20 C.P.C. under section 13(3) of the H.P. Registration of Birth 
and Death Registration Act, 1969. 
 
 Whereas, Sh. Jaisi Ram s/o Sh. Veer, r/o Village Magloon, P.O. Ronuhkothi, Tehsil 
Bharmour, District Chamba (H.P.) has filed an affidavit for registration of delayed  birth of Jaisi 
Ram s/o Sh. Veer born on 01-07-1945 for entry in the record of Gram Panchayat Ronuhkothi, 
Tehsil Bharmour, District Chamba (H.P.). 
 
 Hence, this Proclamation is issued to the General Public, that if they have any 
objection/claim regarding the registration of birth of Jaisi Ram s/o Sh. Veer born on 01-07-1945 for 
entry in the cancerned Gram Panchayat Ronuhkothi they may file their claim/objections on or 
before 21-08-2024 in this court failing which necessary orders will be passed to the Gram 
Panchayat for registration of birth accordingly. 
 
 Issued under my hand and seal today on this 5th day of July, 2024. 
 
Seal.    Sd/-  

Tehsildar-cum-Executive Magistrate, 
 Bharmour, District Chamba (H.P.). 

 
 

__________ 
 
 

In the Court of Tehsildar-cum-Executive Magistrate, Bharmour, District Chamba (H.P.) 
 

 Smt. Lambo d/o Hushiyara, r/o Village Sehli, P.O. Aurafatti, Tehsil Bharmour, District 
Chamba (H.P.)   . . Applicant. 
 

Versus 
 

General Public 
 

Proclamation under order 5 Rule 20 C.P.C. under section 13(3) of the H.P. Registration of Birth 
and Death Registration Act, 1969. 
 
 Whereas, Smt. Lambo d/o Hushiyara, r/o Village Sehli, P.O. Aurafatti, Tehsil Bharmour, 
District Chamba (H.P.) has filed an affidavit for registration of delayed  birth of Lambo d/o 
Hushiyara born  on 01-01-1964 for entry in the record of Gram Panchayat Sehli, Tehsil Bharmour, 
District Chamba (H.P.). 
 
 Hence, this Proclamation is issued to the General Public, that if they have any 
objection/claim regarding the registration of birth of Smt. Lambo d/o Hushiyara born on               
01-01-1964 for entry in the concerned Gram Panchayat Sehli they may file their claim/objections 
on or before 21-08-2024 in this court failing which necessary orders will be passed to the Gram 
Panchayat for registration of birth accordingly. 
 
 Issued under my hand and seal today on this 5th day of July, 2024. 
 
Seal.    Sd/-  

Tehsildar-cum-Executive Magistrate, 
 Bharmour, District Chamba (H.P.). 
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In the Court of Tehsildar-cum-Executive Magistrate, Bharmour, District Chamba (H.P.) 

 
 Smt. Vido d/o Hushiyara, r/o Village Sehli, P.O. Aurafatti, Tehsil Bharmour, District 
Chamba (H.P.)   . . Applicant. 
 

Versus 
 

General Public 
 

Proclamation under order 5 Rule 20 C.P.C. under section 13(3) of the H.P. Registration of Birth 
and Death Registration Act, 1969. 
 
 Whereas, Smt. Vido d/o Hushiyara, r/o Village Sehli, P.O. Aurafatti, Tehsil Bharmour, 
District Chamba (H.P.) has filed an affidavit for registration of delayed  birth of Vido d/o 
Hushiyara born  on 01-01-1948 for entry in the record of Gram Panchayat Sehli, Tehsil Bharmour, 
District Chamba (H.P.). 
 
 Hence, this Proclamation is issued to the General Public, that if they have any 
objection/claim regarding the registration of birth of Smt. Vido d/o Hushiyara born on 01-01-1948 
for entry in the concerned Gram Panchayat Sehli they may file their claim/objections on or before 
21-08-2024 in this court failing which necessary orders will be passed to the Gram Panchayat for 
registration of birth accordingly. 
 
 Issued under my hand and seal today on this 5th day of July, 2024. 
 

Seal.    Sd/-  
Tehsildar-cum-Executive Magistrate, 
 Bharmour, District Chamba (H.P.). 

 
__________ 

 
Before the Marriage Officer-cum- Sub- Divisional Officer ,  

Tehsil Dheera, Distt. Kangra (H.P.) 
 

Mandeep Kumar and Priya 
 

Versus 
 

General Public 
 
Application for the registration of marriage under section 16 of the Special Marriage Act, 1954. 

 
 An application under section 16 of the Special Marriage Act, 1954 has been received by the 
undersigned from Mandeep Kumar s/o Bachitter Singh, r/o Village Tharkehr, Post Office Dheera, 
Tehsil Dheera, Distt. Kangra (H.P.) Pin Code- 176 101 and Priya d/Sh. Kamaljeet, r/o Village 
Ghartholi, P.O. Ballah, Tehsil Palampur, Distt. Kangra (H.P.) Pin Code- 176 064. If there is any 
objection on this marriage, the objection in person or through counsel be submitted to this office on 
or before  02-08-2024 otherwise marriage will be registered. 
 
Seal.     Sd/- 

Marriage Officer-cum-S.D.O., 
Dheera, Distt. Kangra (H.P.). 
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In the Court of Sub-Divisional Magistrate, Dheera, Exercising the Powers of 

Marriage Officer, Dheera, Distt. Kangra (H.P.) 
 
In Ref. 
 

Satish Kumar s/o Kalyan Singh and Arti Devi d/o Chand Ram 
 

Versus 
 

General Public 
 
Application under section 16 of the Special Marriage Act, 1954 for the registration of marriage. 
 
 An application under section 16 of the Special Marriage Act, 1954 has been received by the 
undersigned from Satish Kumar (DOB 13-09-1995) s/o Kalyan Singh, r/o Village Duhak, Post 
Office Duhak, Tehsil Thural, Distt. Kangra (H.P.)-176 075 and Arti Devi (DOB 07-08-2001) d/o 
Chand Ram, r/o W.No. 03, Village Kuhn Uparli (446), P.O. Kuhan, Tehsil Jaisinghpur, Distt. 
Kangra (H.P.)- Pin Code- 176 098 on 22-09-2023 at Village Duhak, Post Office Duhak, Tehsil 
Thural, Distt. Kangra (H.P.). If there is any objection this marriage, the objection in person or 
through counsel be submitted to this office on or before  17-08-2024 otherwise the marriage will be 
registered. 
 
 
Seal.     Sd/- 

Marriage Officer-cum-S.D.M., 
Dheera, Distt. Kangra (H.P.). 

______________ 

 
 

In the Court of Sh. Kartar Chand, Marriage Officer-cum-Sub-Divisional Magistrate  
Shahpur, Distt. Kangra (H.P.) 

 
 1. Sh. Piyush Gautam s/o Sh. Sushil Kumar, r/o Village Jhullar, P.O. & Tehsil Shahpur,  
Distt. Kangra (H.P.). 
 
 2. Smt. Nikki Sharma d/o Nawal Kumar Sharma, r/o Flat No. 205, Durgeshwari Enclave, 
Hanuman Mandir, Hindpri 1st Street, Ranchi, G.P.O Ranchi, Jharkhand-834 001  . . Applicants. 
 

Versus 
 

 1. General Public 
 2. Local Registrar, Nagar Gram Panchayat Shahpur  . . Respondents. 
 
Subject.—Application for the Marriage registration u/s 16 of Special Marriage Act, 1954. 
 
 
 Applicants Sh. Piyush Gautam s/o Sh. Sushil Kumar, r/o Village Jhullar, P.O. & Tehsil 
Shahpur,  Distt. Kangra (H.P.) & Smt. Nikki Sharma d/o Nawal Kumar Sharma, r/o Flat No. 205, 
Durgeshwari Enclave, Hanuman Mandir, Hindpri 1st Street, Ranchi, G.P.O Ranchi,    Jharkhand-
834 001 has filed an application u/s 16 of Special Marriage Act, 1954 alongwith declaration in 
which they have stated that they have solemnized their marriage on 20-04-2024 at Village Jhullar, 
P.O. & Tehsil Shahpur,  Distt. Kangra (H.P.) as per Hindu rites & customs. 
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 Therefore, the general public is hereby informed through this notice that any person who 
has any objection regarding the registration of this marriage can file an objections personally or in 
writing before this court on or before 05-08-2024. After that no objection will be entertained and 
marriage will be registered accordingly. 
 
Seal.      Sd/- 

(KARTAR CHAND), 
Marriage officer-cum- Sub-Divisional Magistrate,  

Shahpur, Distt. Kangra (H.P.). 
_________ 

 
In the Court of Sh. Kartar Chand, Marriage Officer-cum-Sub-Divisional Magistrate  

Shahpur, Distt. Kangra (H.P.) 
 

 1. Sh. Kuldeep Singh s/o Sh. Kanshi Ram, r/o Village Sidhpur, P.O. Tatwani, Tehsil 
Shahpur,  Distt. Kangra (H.P.). 
 
 2. Smt. Varinda d/o Raghuvir Singh, r/o Village Lahalpur, P.O. Bhater, Tehsil Dehra, 
Distt. Kangra (H.P.)  . . Applicants. 
 

Versus 
 

 1. General Public 
 2. Local Registrar, Concerned Gram Panchayat  . . Respondents. 
 
Subject.—Application for the Marriage registration u/s 16 of Special Marriage Act, 1954. 
 
 Applicants Sh. Kuldeep Singh s/o Sh. Kanshi Ram, r/o Village Sidhpur, P.O. Tatwani, 
Tehsil Shahpur,  Distt. Kangra (H.P.) & Smt. Varinda d/o Raghuvir Singh, r/o Village Lahalpur, 
P.O. Bhater, Tehsil Dehra, Distt. Kangra (H.P.) has filed an application u/s 16 of Special Marriage 
Act, 1954 alongwith declaration in which they have stated that they have solemnized their marriage 
on 16-09-2023 at Baba Ghasi Ram Ashram, Durga Bhavan, Dadh, Distt. Kangra (H.P.) as per 
Hindu rites & customs. 
 
 Therefore, the general public is hereby informed through this notice that any person who 
has any objection regarding the registration of this marriage can file an objections personally or in 
writing before this court on or before 05-08-2024. After that no objection will be entertained and 
marriage will be registered accordingly. 
 
Seal.      Sd/- 

(KARTAR CHAND), 
Marriage officer-cum- Sub-Divisional Magistrate,  

Shahpur, Distt. Kangra (H.P.). 
_________ 

 
 

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar), 
 Solan, District Solan (H.P.)  

 
In the matter of: 
 
 Smt. Sunita Devi w/o Sh. Mohan Lal, r/o VPO Bhoj Nagar, Tehsil and Distt. Solan (H.P.) 
    ..Applicant. 
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Versus 

 
 General Public ..Respondent.  
 
Application u/s 13(3) of Birth and Death Registratin Act, 1969 and Section 9(3) of H.P. Birth and 
Death Registration Rules, 2003. 
 
 Whereas, Smt. Sunita Devi w/o Sh. Mohan Lal, r/o VPO Bhoj Nagar, Tehsil and Distt. 
Solan (H.P.) has moved an application before the undersigned under section 13(3) of Birth & Death 
Registration Act, 1969 and Section 9(3) of H.P.  Birth & Death Registration Rules, 2003 alongwith 
affidavit and other relevant documents for entering of her date of birth i.e. 01-01-1973 and her 
place of birth is at Village Katal-Kathar, P.O. Bohli, Tehsil & District Solan (H.P) but her date of 
birth could not be entered in the record of Gram Panchayat Bohli, Tehsil & Distt. Solan (H.P.).  
 
 Now, therefore, by this proclamation, the general public is hereby informed that any person 
having any objection(s) for the registration of delayed date of birth of Smt. Sunita Devi d/o          
Sh. Prem Singh and Smt. Deori Devi may submit their objections in writing or appear in person in 
this court on or before 11-08-2024 at 10.00 A.M., failing which no objection will be entertained after 
expiry of date.  
 
 Given under my hand and seal of the court on this 11th day of July, 2024. 
 
Seal.    Sd/- 
    (MULTAN SINGH BANYAL),  

Executive Magistrate (Tehsildar),   
Solan, District Solan (H.P.). 

 
 

___________   
 
 
 

 In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar), 
 Solan, District Solan (H.P.)  

 
In the matter of: 
 
 Sh. Nishant s/o Sh. Padam Singh,  r/o Village Sharghal, Alawang (51), District Shimla-   
171 204 (H.P.)  ..Applicant. 
 

Versus 
 
 General Public ..Respondent.  
 
Application u/s 13(3) of Birth and Death Registratin Act, 1969 and Section 9(3) of H.P. Birth and 
Death Registration Rules, 2003. 

 
 Whereas, Sh. Nishant s/o Sh. Padam Singh,  r/o Village Sharghal, Alawang (51), District 
Shimla-171 204 (H.P.) has moved an application before the undersigned under section 13(3) of 
Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules, 
2003 alongwith affidavit and other relevant documents for entering of his date of birth i.e.            
11-02-1987 and his place of birth is at Maa Shoolini Complex, Lakkar Bazar, Ward No. 09, Solan,  
Tehsil & District Solan (H.P) but his date of birth could not be entered in the record of Municipal 
Corporation Solan, Tehsil & Distt. Solan (H.P.).  
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 Now, therefore, by this proclamation, the general public is hereby informed that any person 
having any objection(s) for the registration of delayed date of birth of Sh. Nishant s/o Sh. Padam 
Singh and Smt. Bimla Devi may submit their objections in writing or appear in person in this court 
on or before 12-08-2024 at 10.00 A.M., failing which no objection will be entertained after expiry of 
date.  
 
 Given under my hand and seal of the court on this 12th day of July, 2024. 
 
Seal.    Sd/- 
    (MULTAN SINGH BANYAL),  

Executive Magistrate (Tehsildar),   
Solan, District Solan (H.P.). 

 
 

___________   
 
 

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar), 
 Solan, District  Solan (H.P.)  

 
In the matter of: 
 
 Smt. Pushpa Devi w/o Sh. Rati Ram, r/o Village Than-Bhalo, P.O. Dharampur, Tehsil 
Kasauli,  Distt. Solan (H.P.) ..Applicant. 
 

Versus 
 
 General Public ..Respondent.  
 
Application u/s 13(3) of Birth and Death Registratin Act, 1969 and Section 9(3) of H.P. Birth and 
Death Registration Rules, 2003. 
 
 Whereas, Smt. Pushpa Devi w/o Sh. Rati Ram, r/o Village Than-Bhalo, P.O. Dharampur, 
Tehsil Kasauli,  Distt. Solan (H.P.) has moved an application before the undersigned under section 
13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P.  Birth & Death Registration 
Rules, 2003 alongwith affidavit and other relevant documents for entering of her date of birth i.e. 
01-01-1972 and her place of birth is at Village Katal-Kathar, P.O. Bohli, Tehsil & District Solan 
(H.P) but her date of birth could not be entered in the record of Gram Panchayat Bohli, Tehsil & 
Distt. Solan (H.P.).  
 
 Now, therefore, by this proclamation, the general public is hereby informed that any person 
having any objection(s) for the registration of delayed date of birth of Smt. Pushpa Devi d/o         
Sh. Janki Ram and Late Smt. Tara Devi may submit their objections in writing or appear in person 
in this court on or before 10-08-2024 at 10.00 A.M., failing which no objection will be entertained 
after expiry of date.  
 

 
 Given under my hand and seal of the court on this 10th day of July, 2024. 
 
 
Seal.    Sd/-  

(MULTAN SINGH BANYAL),  
Executive Magistrate (Tehsildar),   

Solan, District Solan (H.P.). 
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In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar), 

 Solan, District  Solan (H.P.)  
 
In the matter of: 
 
 Smt. Padma Devi w/o Sh. Amrit Lal, r/o Village Lajhogari, P.O. Naina Tikkar, Tehsil 
Pachhad,  Distt. Sirmaur (H.P.)-173 229 ..Applicant. 
 

Versus 
 
 General Public ..Respondent.  
 
Application u/s 13(3) of Birth and Death Registratin Act, 1969 and Section 9(3) of H.P. Birth and 
Death Registration Rules, 2003. 
 
 Whereas, Smt. Padma Devi w/o Sh. Amrit Lal, r/o Village Lajhogari, P.O. Naina Tikkar, 
Tehsil Pachhad,  Distt. Sirmaur (H.P.) has moved an application before the undersigned under 
section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P.  Birth & Death 
Registration Rules, 2003 alongwith affidavit and other relevant documents for entering of her date 
of birth i.e. 29-07-1974 and her place of birth is at Village Katal-Kathar, P.O. Bohli, Tehsil & 
District Solan (H.P) but her date of birth could not be entered in the record of Gram Panchayat 
Bohli, Tehsil & Distt. Solan (H.P.).  
 
 Now, therefore, by this proclamation, the general public is hereby informed that any person 
having any objection(s) for the registration of delayed date of birth of Smt. Padma Devi d/o         
Sh. Jiya Lal and Smt. Meera Devi may submit their objections in writing or appear in person in this 
court on or before 11-08-2024 at 10.00 A.M., failing which no objection will be entertained after 
expiry of date.  
 
 Given under my hand and seal of the court on this 11th day of July, 2024. 
 
Seal.    Sd/-  

(MULTAN SINGH BANYAL),  
Executive Magistrate (Tehsildar),   

Solan, District Solan (H.P.). 
 
 

___________   
 
 
 

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,  
Kasauli, District Solan (H.P.) 

 
Case No.:  01/2024                  Date of Instt.: 03-07-2024                     Date of Decision: 03-08-2024 

 
 1. Sh. Sanjay s/o Sh. Hira Lal age 24 years D.O.B. 19-07-2000, r/o Village Pathia, P.O. 
Kanda, Tehsil Kasauli, District Solan (H.P.). 
 
 2. Mrs. Riya d/o Maan Singh, Village Bara, P.O. Kumarhatti, Tehsil & Distt. Solan 
(H.P.). 
  

Versus 
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General Public 

 
Notice under section 15 of the Special Marriage Act, 1954. 
 
 An application under section 15 of the Special Marriage Act, 1954 has been received in this 
court from Sh. Sanjay s/o Sh. Hira Lal age 24 years D.O.B. 19-07-2000, r/o Village Pathia, P.O. 
Kanda, Tehsil Kasauli, District Solan (H.P.) (Bride groom) & Mrs. Riya d/o Maan Singh, Village 
Bara, P.O. Kumarhatti, Tehsil & Distt. Solan (H.P.) (Bride) r/o Village Pathia, P.O. Kanda, Tehsil 
Kasauli, District Solan (H.P.) for the registration of their marriage u/s 15 of the Special Marriage 
Act, 1954. The applicants have further declared in their affidavits dated 27-03-2024 that their 
marriage was solemnized on 03-03-2024 with each other. As such they have applied for registration 
of their marriage. Before taking further action in the said application, objections from the general 
public are invited for the registration of this marriage. The objections in this regard may be 
preferred in this court on or before 03-08-2024, failing which the marriage shall be got registered as 
per the provisions of the law. 
 
 Issued on 03-07-2024 under my hand and seal of the court. 
 
Seal.    Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate, 
 Kasauli, District Solan (H.P.). 

 
__________ 

 
 

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,  
Kasauli, District Solan (H.P.) 

 
Case No.:  04/2024                  Date of Instt.: 03-07-2024                     Date of Decision: 03-08-2024 
 
 1. Sh. Sumit Kumar s/o Sh. Hari Gopal age 27 years D.O.B. 25-09-1996, r/o Village 
Banlagi, P.O. Kuthar, Sub-Tehsil Krishangarh, District Solan (H.P.). 
 
 2. Mrs. Poonam d/o Sh. Surender age 22 years D.O.B. 01-09-2001, r/o Village Kuhat 
Khaltu, P.O. Occhghat, Tehsil & Distt. Solan, (H.P.). 
  

Versus 

 
General Public 

 
Notice under section 15 of the Special Marriage Act, 1954. 
 
 An application under section 15 of the Special Marriage Act, 1954 has been received in this 
court from Sh. Sumit Kumar s/o Sh. Hari Gopal age 27 years D.O.B. 25-09-1996, r/o Village 
Banlagi, P.O. Kuthar, Sub-Tehsil Krishangarh, District Solan (H.P.) (Bride groom) &                
Mrs. Poonam d/o Sh. Surender age 22 years D.O.B. 01-09-2001, r/o Village Kuhat Khaltu, P.O. 
Occhghat, Tehsil & Distt. Solan (H.P.) for the registration of their marriage u/s 15 of the Special 
Marriage Act, 1954. The applicants have further declared in their affidavits dated 13-05-2024 that 
their marriage was solemnized on 12-05-2023 with each other. As such they have applied for 
registration of their marriage. Before taking further action in the said application, objections from 
the general public are invited for the registration of this marriage. The objections in this regard may 
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be preferred in this court on or before 03-08-2024, failing which the marriage shall be got 
registered as per the provisions of the law. 
 
 Issued on 03-07-2024 under my hand and seal of the court. 
 
Seal.    Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate, 
 Kasauli, District Solan (H.P.). 

 
__________ 

 
 

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,  
Kasauli, District Solan (H.P.) 

 
Case No.:  02/2024                  Date of Instt.: 03-07-2024                     Date of Decision: 03-08-2024 
 
 1. Sh. Pawan Kumar s/o Sh. Janki Ram age 29 years D.O.B. 15-07-1994, r/o Village 
Pratha, P.O. Pratha, Sub- Tehsil Parwanoo, District Solan (H.P.). 
 
 2. Mrs. Rajni Devi d/o Sh. Rakesh Kumar, r/o Village Kammi, Distt. Panchkula (H.R.) at 
present Village Pratha, P.O. Pratha, Sub-Tehsil Parwanoo, District Solan (H.P.). 
  

Versus 
 

General Public 
 

Notice under section 15 of the Special Marriage Act, 1954. 
 
 An application under section 15 of the Special Marriage Act, 1954 has been received in this 
court from Sh. Pawan Kumar s/o Sh. Janki Ram age 29 years D.O.B. 15-07-1994, r/o Village 
Pratha, P.O. Pratha, Sub- Tehsil Parwanoo, District Solan (H.P.) (Bride groom) & Mrs. Rajni Devi 
d/o Sh. Rakesh Kumar, r/o Village Kammi, Distt. Panchkula (H.R.) at present r/o Village Pratha, 
P.O. Pratha, Sub- Tehsil Parwanoo, District Solan (H.P.) for the registration of their marriage u/s 
15 of the Special Marriage Act, 1954. The applicants have further declared in their affidavits dated 
29-04-2024 that their marriage was solemnized on 22-02-2023 with each other. As such they have 
applied for registration of their marriage. Before taking further action in the said application, 
objections from the general public are invited for the registration of this marriage. The objections in 
this regard may be preferred in this court on or before 03-08-2024, failing which the marriage shall 
be got registered as per the provisions of the law. 
 
 Issued on 03-07-2024 under my hand and seal of the court. 
 
Seal.    Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate, 
 Kasauli, District Solan (H.P.). 

__________ 
 

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,  
Kasauli, District Solan (H.P.) 

 
Case No.:  03/2024                  Date of Instt.: 03-07-2024                     Date of Decision: 03-08-2024 
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 1. Sh. Darshan Lal s/o Sh. Balbir Singh age 38 years D.O.B. 07-05-1986, r/o Village Bir 
Raitkahan, Tehsil Indri, Distt. Karnal, Haryana at present r/o Village Gussan, P.O. Garkhal, Tehsil 
Kasauli, District Solan (H.P.). 
 
 2. Mrs. Meena d/o Sh. Mast Ram age 31 years D.O.B. 12-01-1993, r/o Village Gussan, 
P.O. Garkhal, Tehsil Kasauli, District Solan (H.P.). 
  

Versus 
 

General Public 
 

Notice under section 15 of the Special Marriage Act, 1954. 
 
 An application under section 15 of the Special Marriage Act, 1954 has been received in this 
court from Sh. Darshan Lal s/o Sh. Balbir Singh age 38 years D.O.B. 07-05-1986, r/o Village Bir 
Raitkahan, Tehsil Indri, Distt. Karnal, Haryana at present r/o Village Gussan, P.O. Garkhal, Tehsil 
Kasauli, District Solan (H.P.) (Bride groom) & Mrs. Meena d/o Sh. Mast Ram age 31 years D.O.B. 
12-01-1993, r/o Village Gussan, P.O. Garkhal, Tehsil Kasauli, District Solan (H.P.) for the 
registration of their marriage u/s 15 of the Special Marriage Act, 1954. The applicants have further 
declared in their affidavits dated 03-04-2024 that their marriage was solemnized on 12-06-2016 
with each other. As such they have applied for registration of their marriage. Before taking further 
action in the said application, objections from the general public are invited for the registration of 
this marriage. The objections in this regard may be preferred in this court on or before 03-08-2024, 
failing which the marriage shall be got registered as per the provisions of the law. 
 
 Issued on 03-07-2024 under my hand and seal of the court. 
 
Seal.    Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate, 
 Kasauli, District Solan (H.P.). 

 
__________ 

 
 

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,  
Kasauli, District Solan (H.P.) 

 
Case No.:  05/2024                  Date of Instt.: 03-07-2024                     Date of Decision: 03-08-2024 
 
 1. Sh. Naveen Kumar s/o Sh. Hari Gopal age 28 years D.O.B. 01-09-1995, r/o Village 
Banlagi, P.O. Kuthar, Sub-Tehsil Krishangarh, District Solan (H.P.). 

 
 2. Mrs. Pooja d/o Sh. Surender age 25 years D.O.B. 29-04-1999, r/o Village Kuhat 
Khaltu, P.O. Occhghat, Tehsil & District Solan (H.P.). 

  
Versus 

 
General Public 

 
Notice under section 15 of the Special Marriage Act, 1954. 
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 An application under section 15 of the Special Marriage Act, 1954 has been received in this 
court from Sh. Naveen Kumar s/o Sh. Hari Gopal age 28 years D.O.B. 01-09-1995, r/o Village 
Banlagi, P.O. Kuthar, Sub-Tehsil Krishangarh, District Solan (H.P.) (Bride groom) & Mrs. Pooja 
d/o Sh. Surender age 25 years D.O.B. 29-04-1999, r/o Village Kuhat Khaltu, P.O. Occhghat, Tehsil 
& District Solan (H.P.) for the registration of their marriage u/s 15 of the Special Marriage Act, 
1954. The applicants have further declared in their affidavits dated 13-05-2024 that their marriage 
was solemnized on 12-05-2023 with each other. As such they have applied for registration of their 
marriage. Before taking further action in the said application, objections from the general public are 
invited for the registration of this marriage. The objections in this regard may be preferred in this 
court on or before 03-08-2024, failing which the marriage shall be got registered as per the 
provisions of the law. 
 
 Issued on 03-07-2024 under my hand and seal of the court. 
 
Seal.    Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate, 
 Kasauli, District Solan (H.P.). 

__________ 
 

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,  
Kasauli, District Solan (H.P.) 

 
Case No.:  07/2024                  Date of Instt.: 03-07-2024                     Date of Decision: 03-08-2024 
 
 1. Sh. Pardeep s/o Sh. Prem Chand age 28 years, r/o Village Tipra, P.O. Parwanoo, Sub-
Tehsil Parwanoo, District Solan (H.P.). 
 
 2. Mrs. Neha d/o Sh. Raj Kumar, r/o Village Tipra, P.O. Parwanoo, Sub-Tehsil 
Parwanoo,  District Solan (H.P.). 
  

Versus 
 

General Public 
 

Notice under section 15 of the Special Marriage Act, 1954. 
 
 An application under section 15 of the Special Marriage Act, 1954 has been received in this 
court from Sh. Pardeep s/o Sh. Prem Chand age 28 years, r/o Village Tipra, P.O. Parwanoo, Sub-
Tehsil Parwanoo, District Solan (H.P.) (Bride groom) & Mrs. Neha d/o Sh. Raj Kumar age 30 
years, r/o Village Tipra, P.O. Parwanoo, Sub-Tehsil Parwanoo,  District Solan (H.P.) for the 
registration of their marriage u/s 15 of the Special Marriage Act, 1954. The applicants have further 
declared in their affidavits dated 06-04-2024 that their marriage was solemnized on 22-04-2016 
with each other. As such they have applied for registration of their marriage. Before taking further 
action in the said application, objections from the general public are invited for the registration of 
this marriage. The objections in this regard may be preferred in this court on or before 03-08-2024, 
failing which the marriage shall be got registered as per the provisions of the law. 
 
 Issued on 03-07-2024 under my hand and seal of the court. 
 
Seal.    Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate, 
 Kasauli, District Solan (H.P.). 
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In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,  

Kasauli, District Solan (H.P.) 
 
Case No.:  08/2024                  Date of Instt.: 03-07-2024                     Date of Decision: 03-08-2024 
 
 1. Sh. Vishal Sehgal s/o Sh. Pradeep Kumar age 37 years, r/o Village Dhar ki Ber, P.O. 
Dharampur, Tehsil Kasauli, District Solan (H.P.). 
 
 2. Mrs. Meena Kumari d/o Sh. Dharam Chand age 35 years, r/o Village Dharampur, P.O. 
Dharampur, Tehsil Kasauli, District Solan (H.P.). 
  

Versus 
 

General Public 
 

Notice under section 15 of the Special Marriage Act, 1954. 
 
 An application under section 15 of the Special Marriage Act, 1954 has been received in this 
court from Sh. Vishal Sehgal s/o Sh. Pradeep Kumar age 37 years, r/o Village Dhar ki Ber, P.O. 
Dharampur, Tehsil Kasauli, District Solan (H.P.) (Bride groom) & Mrs. Meena Kumari d/o          
Sh. Dharam Chand age 35 years, r/o Village Dharampur, P.O. Dharampur, Tehsil Kasauli, District 
Solan (H.P.) for the registration of their marriage u/s 15 of the Special Marriage Act, 1954. The 
applicants have further declared in their affidavits dated 14-05-2024 that their marriage was 
solemnized on 06-03-2019 with each other. As such they have applied for registration of their 
marriage. Before taking further action in the said application, objections from the general public are 
invited for the registration of this marriage. The objections in this regard may be preferred in this 
court on or before 03-08-2024, failing which the marriage shall be got registered as per the 
provisions of the law. 
 
 Issued on 03-07-2024 under my hand and seal of the court. 
 
Seal.    Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate, 
 Kasauli, District Solan (H.P.). 

__________ 
 
 

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,  
Kasauli, District Solan (H.P.) 

 
Case No.:  11/2024                  Date of Instt.: 05-07-2024                     Date of Decision: 05-08-2024 
 
 1. Sh. Gurdev s/o Sh. Balak Ram age 43 years, r/o Village Thandu, P.O. Kotbeja, Tehsil 
Kasauli, District Solan (H.P.). 
 
 2. Mrs. Sanu Kumari d/o Sh. Narata Ram age 28 years, r/o Village Thandu, P.O. Kotbeja, 
Tehsil Kasauli, District Solan (H.P.).  

Versus 
 

General Public 
 

Notice under section 15 of the Special Marriage Act, 1954. 
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 An application under section 15 of the Special Marriage Act, 1954 has been received in this 
court from Sh. Gurdev s/o Sh. Balak Ram age 43 years, r/o Village Thandu, P.O. Kotbeja, Tehsil 
Kasauli, District Solan (H.P.) (Bride groom) & Mrs. Sanu Kumari d/o Sh. Narata Ram age 28 
years, r/o Village Thandu, P.O. Kotbeja, Tehsil Kasauli, District Solan (H.P.) for the registration of 
their marriage u/s 15 of the Special Marriage Act, 1954. The applicants have further declared in 
their affidavits dated 04-01-2024 that their marriage was solemnized on 18-01-2013 with each 
other. As such they have applied for registration of their marriage. Before taking further action in 
the said application, objections from the general public are invited for the registration of this 
marriage. The objections in this regard may be preferred in this court on or before 05-08-2024, 
failing which the marriage shall be got registered as per the provisions of the law. 
 
 Issued on 05-07-2024 under my hand and seal of the court. 
 
Seal.    Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate, 
 Kasauli, District Solan (H.P.). 

__________ 
 
 

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,  
Kasauli, District Solan (H.P.) 

 
Case No.:  13/2024                  Date of Instt.: 05-07-2024                     Date of Decision: 05-08-2024 
 
 1. Sh. Ajay Singh s/o Sh. Ramesh Kumar age 28 years, r/o Village Banasar, P.O. Naya 
Gram, Sub-Tehsil Parwanoo, District Solan (H.P.). 
 
 2. Mrs. Kajal d/o Sh. Mohan Lal age 24 years, r/o Village Banasar, P.O. Naya Gram, 
Sub-Tehsil Parwanoo, District Solan (H.P.).  

Versus 
 

General Public 
 

Notice under section 15 of the Special Marriage Act, 1954. 
 
 An application under section 15 of the Special Marriage Act, 1954 has been received in this 
court from Sh. Ajay Singh s/o Sh. Ramesh Kumar age 28 years, r/o Village Banasar, P.O. Naya 
Gram, Sub-Tehsil Parwanoo, District Solan (H.P.) (Bride groom) & Mrs. Kajal d/o Sh. Mohan Lal 
age 24 years, r/o Village Banasar, P.O. Naya Gram, Sub-Tehsil Parwanoo, District Solan (H.P.) for 
the registration of their marriage u/s 15 of the Special Marriage Act, 1954. The applicants have 
further declared in their affidavits dated 26-12-2023 that their marriage was solemnized on           
20-06-2023 with each other. As such they have applied for registration of their marriage. Before 
taking further action in the said application, objections from the general public are invited for the 
registration of this marriage. The objections in this regard may be preferred in this court on or 
before 05-08-2024, failing which the marriage shall be got registered as per the provisions of the 
law. 
 
 Issued on 05-07-2024 under my hand and seal of the court. 
 
Seal.    Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate, 
 Kasauli, District Solan (H.P.). 
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In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,  

Kasauli, District Solan (H.P.) 
 
Case No.:  14/2024                  Date of Instt.: 05-07-2024                     Date of Decision: 05-08-2024 
 
 1. Sh. Govind Singh s/o Sh. Prem Singh age 31 years, r/o Village Chattian, P.O. Kasauli, 
Tehsil Kasauli, District Solan (H.P.). 
 
 2. Mrs. Ranjna d/o Sh. Puran Chand age 34 years, r/o Village Bag, Tehsil Jathia Devi, 
District Shimla (H.P.) at present residing at Village Chattian, P.O. Kasauli, Tehsil Kasauli, District 
Solan (H.P.). 

Versus 
 

General Public 
 

Notice under section 15 of the Special Marriage Act, 1954. 
 
 An application under section 15 of the Special Marriage Act, 1954 has been received in this 
court from Sh. Govind Singh s/o Sh. Prem Singh age 31 years, r/o Village Chattian, P.O. Kasauli, 
Tehsil Kasauli, District Solan (H.P.) (Bride groom) & Mrs. Ranjna d/o Sh. Puran Chand age 34 
years, r/o Village Bag, Tehsil Jathia Devi, District Shimla (H.P.) at present residing at Village 
Chattian, P.O. Kasauli, Tehsil Kasauli, District Solan (H.P.) for the registration of their marriage 
u/s 15 of the Special Marriage Act, 1954. The applicants have further declared in their affidavits 
dated 20-05-2024 that their marriage was solemnized on 23-04-2017 with each other. As such they 
have applied for registration of their marriage. Before taking further action in the said application, 
objections from the general public are invited for the registration of this marriage. The objections in 
this regard may be preferred in this court on or before 05-08-2024, failing which the marriage shall 
be got registered as per the provisions of the law. 
 
 Issued on 05-07-2024 under my hand and seal of the court. 
 
Seal.    Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate, 
 Kasauli, District Solan (H.P.). 

__________ 
 
 

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,  
Kasauli, District Solan (H.P.) 

 
Case No.:  15/2024                  Date of Instt.: 05-07-2024                     Date of Decision: 05-08-2024 
 
 1. Sh. Gurdayal s/o Sh. Munni Lal age 22 years, r/o Village Bhaguri, P.O. Bhaguri, 
Tehsil Kasauli, District Solan (H.P.). 
 
 2. Mrs. Pooja d/o Sh. Prakash age 21 years, r/o Village Bhaguri, P.O. Bhaguri, Tehsil 
Kasauli, District Solan (H.P.). 

Versus 
 

General Public 
 

Notice under section 15 of the Special Marriage Act, 1954. 
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 An application under section 15 of the Special Marriage Act, 1954 has been received in this 
court from Sh. Gurdayal s/o Sh. Munni Lal age 22 years, r/o Village Bhaguri, P.O. Bhaguri, Tehsil 
Kasauli, District Solan (H.P.) (Bride groom) & Mrs. Pooja d/o Sh. Prakash age 21 years, r/o Village 
Bhaguri, P.O. Bhaguri, Tehsil Kasauli, District Solan (H.P.) for the registration of their marriage 
u/s 15 of the Special Marriage Act, 1954. The applicants have further declared in their affidavits 
dated 07-06-2022 that their marriage was solemnized on 10-05-2021 with each other. As such they 
have applied for registration of their marriage. Before taking further action in the said application, 
objections from the general public are invited for the registration of this marriage. The objections in 
this regard may be preferred in this court on or before 05-08-2024, failing which the marriage shall 
be got registered as per the provisions of the law. 
 
 Issued on 05-07-2024 under my hand and seal of the court. 
 
Seal.    Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate, 
 Kasauli, District Solan (H.P.). 

 
__________ 

 
 

In the Court of Executive Magistrate (Tehsildar) Nalagarh, District Solan (H.P.) 
 

Case No. : 07 /2024              Date of Institution : 01-07-2024              
          

 Sh. Naam Dev s/o Sh. Ram Gopal, r/o Village Haliara, P.O. Goela, Tehsil Nalagarh, District 
Solan (H.P.).  
  

Versus 
 

 General Public through: Gram Panchayat Barrian, Tehsil Nalagarh, District Solan (H.P.) 

 

 
Application under section 13(3) of H.P. Birth and Death Registration Act,1969. 
 

 
  Sh. Naam Dev s/o Sh. Ram Gopal, r/o Village Haliara, P.O. Goela, Tehsil Nalagarh, 
District Solan (H.P.) has filed an application under section 13(3) of the Birth & Death Registration 
Act, 1969 stating therein that his daughter namely Himanshi Negi d/o Sh. Naam Dev was born on 
05-12-2020 at Gram Panchayat Barrian, Tehsil Nalagarh, District Solan (H.P.) but her birth could 
not be entered in the record of Old Gram Panchayat Barrian, Tehsil Nalagarh, District Solan (H.P.) 
within stipulated period. He prayed for issuing necessary orders to the Gram Panchayat Barrian, 
Tehsil Nalagarh, District Solan (H.P.) for entering the same in the records. 

 
 

 Therefore, by this proclamation, the general public is hereby informed that any person 
having objection regarding the birth of namely Himanshi Negi d/o Sh. Naam Dev, may file their 
objection in this court on or before 13-08-2024, failing which no objection shall be entertained. 
 
 

 
 Given under my hand and seal on this 5th day of July, 2024. 
 
 
Seal.    Sd/-  

Executive Magistrate (Tehsildar),   
Nalagarh, District Solan (H P.). 
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CHANGE OF NAME 
 

 I,  Gambhru Devi d/o Sh. Bhag Singh, r/o Village Panjolth, P.O. Batwada, Sub-Tehsil 
Dehar, Tehsil Sundernagar declare that I have changed my name Gambhru Devi to Neelam. 
Concerned may note. 
 

GAMBHRU DEVI 
 d/o Sh. Bhag Singh, 

 r/o Village Panjolth, P.O. Batwada, 
 Sub-Tehsil Dehar, Tehsil Sundernagar. 

 
____________ 

 
 

CHANGE OF NAME 
 

 I,  Dhal Bahadur Sarki s/o Sh. Ganto Sarki, r/o Doctor Building, Near Gas Godown, 
Sanjauli, Shimla-171 006, Tehsil & Distt. Shimla (H.P.) declare that at the time of admission of my 
son in school/school certificate my name was written as Arjun instead of Dhal Bahadur Sarki and 
similarly my wife's name was also written as Sushma instead of Rekha Sarki. I further declare that 
my correct name is Dhal Bahadur Sarki and my wife's correct name is Rekha Sarki be 
corrected/changed in my son school records. All concerned please may note. 
 

DHAL BAHADUR SARKI 
 s/o Sh. Ganto Sarki,  
r/o Doctor Building,  

Near Gas Godown, Sanjauli, Shimla-171 006,  
Tehsil & Distt. Shimla (H.P.). 

____________ 
 

CHANGE OF NAME 
 

 I, Riijul Vashisht s/o Sh. Sanjeev Kumar, r/o Village Bharolian Kalan, P.O. Behdala, Tehsil 
& Distt. Una (H.P.) declare that in my School certificate my name is wrongly written as Rijul 
Sharma instead of Riijul Vashisht. So kindly correct it.  

RIIJUL VASHISHT  
s/o Sh. Sanjeev Kumar,  

r/o  Village Bharolian Kalan, P.O. Behdala,  
Tehsil & Distt. Una (H.P.). 

____________ 
 

CHANGE OF NAME 
 
 
 I, Riijul Vashisht s/o Sh. Sanjeev Kumar, r/o Village Bharolian Kalan, P.O. Behdala, Tehsil 
& Distt. Una (H.P.) declare that in my School certificate my mother's name is wrongly written as 
Nitu instead of Neetu Sharma. So kindly correct it.  

RIIJUL VASHISHT  
s/o Sh. Sanjeev Kumar,  

r/o  Village Bharolian Kalan, P.O. Behdala,  
Tehsil & Distt. Una (H.P.). 
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CHANGE OF NAME 
 

 I,  Nur Bano w/o Barkat Ali, VPO Batheri, Tehsil Padhar, Distt. Mandi (H.P.) in my Aadhar 
No. 3134 8851 6670 my name Gur Bano wrongly entered. Correct name is Nur Bano.  

NUR BANO  
w/o Barkat Ali,  

VPO Batheri, Tehsil Padhar,  
Distt. Mandi (H.P.). 

 
____________ 

 
 

CHANGE OF NAME 
 

 I,  Preetika Singh d/o Sh. Kalam Singh, r/o Village Bathwa, P.O.Kaloti, Tehsil Chirgaon, 
District Shimla (H.P.) declare that Preetika and Preetika Singh are the name of one and same 
person. All concerned please note. 
 

PREETIKA SINGH  
d/o Sh. Kalam Singh, 

r/o Village Bathwa, 
 P.O.Kaloti, Tehsil Chirgaon,  

District Shimla (H.P.). 
____________ 

 
 

CHANGE OF NAME 
 

 I, Sushma Kumari aged 59 years w/o Sh. Manmohan Lal Bhatti, r/o VPO Ghumarwin, 
Ward No. 2, Tehsil Ghumarwin, Distt. Bilaspur (H.P.) declare that my name is wrongly entered as 
Sushma Bhatti in Bank Account and share certificate. My correct name is Sushma Kumari. All 
concerned may note please. 
 

SUSHMA KUMARI  
w/o Sh. Manmohan Lal Bhatti, 

 r/o VPO Ghumarwin, Ward No. 2,  
Tehsil Ghumarwin, Distt. Bilaspur (H.P.). 

 
____________ 

 

 
le{k Jh _"kHk 'kekZ c vf[r;kj lgk;d lekgrkZ izFke Js.kh] rglhy f'keyk xzkeh.k] 

 ftyk f'keyk ¼fg0iz0½ 
 

eqdíek la[;k % 117@2023     rkjh[k ejtqvk % 25&11&2022  rkjh[k is'kh % 06&08&2024          
 
 Jherh vk'kk jkuh iRuh enu yky o enu yky iq= Lo0 Jh nyhi pUn] fuoklh vdqj dqfVj] 
fu;j njxkg] ?kksM+k pkSdh] f'keyk ¼fg0iz0½   - - izkfFkZ;kAA 
  

cuke 
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 1- Jherh mek dqekjh iq=h Lo0 Jh iatko flag] fuoklh xkao o Mkd?kj ykgM ok;k ckjk] rglhy 
uknkSu] ftyk gehjiqj ¼fg0iz0½] 2- Jherh lksekorh iRuh ,e0 ,y0 jk.kk] fuoklh xkao o Mkd?kj ok;k  
jSy] rglhy uknkSu] ftyk gehjiqj ¼fg0iz0½] 3- Jherh xhrk nsoh ekjQr tk;t okjlku Jherh lR;k nsoh 
iRuh txnh'k flag] fuoklh gkÅl ua0 34] fu;j eDdj vkVk pDdh dksgkjk jksM lusgoky yqf/k;kuk] 
iatkc] ;ksxsUnz flag iV;ky iq= iatkc flag] fuoklh gksj] Mkd?kj tykjh] rglhy uknkSu] ftyk gehjiqj o 
dsoy flag iq= iatkc flag] fuoklh fu;j njxkg ?kksM+k pkSdh] Mk0 lejfgy f'keyk] 4- Jherh deykorh 
iRuh dqynhi flag] fuoklh vEc iVh;kj] Mk0 tokykeq[kh] ftyk dkaxM+k] 5- Jh nsosUnz ukFk ekjQr tk;t 
okjlku larks"k f}osnh iRuh nsosUnz ukFk] fodkl iq= Lo0 Jh nsosUnz ukFk o fdfrZ iq=h Lo0 Jh nsosUnz ukFk] 
fuoklhx.k f}osnh DyksFk gkÅl] xka/kh pkSd e.Mh] 6- Jh egsUnz iq= jke j[kkey] fuoklh rkjk dkWVst] 
?kksMk pkSdh] f'keyk ¼fg0iz0½] 7- Jh vfuy iq= Lo0 Jh cyjke] fuoklh rkjk dkWVst] ?kksM+k pkSdh] f'keyk 
¼fg0iz0½] 8- Jh vuqt iq= Lo0 Jh cyjke] fuoklh rkjk dkWVst] ?kksM+k pkSdh] f'keyk ¼fg0iz0½]            
9- Jherh rkjkorh iRuh Lo0 Jh cyjke] fuoklh rkjk dkWVst] ?kksM+k pkSdh] f'keyk ¼fg0iz0½] 10- Jh v:.k 
iq= Lo0 Jh cyjke] fuoklh rkjk dkWVst] ?kksM+k pkSdh] f'keyk ¼fg0iz0½] 11- Jh lqjs'k dqekj iq=        
Jh ve`rljh;k] fuoklh [kqYyj gkÅl] ?kksM+k pkSdh] f'keyk ¼fg0iz0½] 12- Jh lhrk jke iq= 'kksHkk jke] 
fuoklh [kqYyj gkÅl] ?kksM+k pkSdh] f'keyk ¼fg0iz0½   - - izfroknhx.kA 
 
 
 izkFkZuk&i= cjk;s tsj /kkjk 123 ds vUrxZr rdlhe gsrq izkFkZuk&i= ckcr Hkwfe eUnjtk 
[kkrk@[krkSuh ua0 15@57] fdÙkk 17] jdck rknknh 00&12&05] gS0 eksgky@ekStk ckx] rglhy f'keyk 
xzkeh.k] ftyk f'keyk ¼fg0iz0½A 
 
 izkFkZuk&i= Jherh vk'kk jkuh iRuh enu yky o enu yky iq= Lo0 Jh nyhi pUn] fuoklh vdqj 
dqfVj] fu;j njxkg] ?kksM+k pkSdh] f'keyk ¼fg0iz0½ us bl U;k;ky; esa izkFkZuk&i= cjk;s tsj /kkjk 123 ds 
vUrxZr rdlhe gsrq [kkrk@[krkSuh ua0 15@57] fdÙkk 17] jdck rknknh 00&12&05] gS0 eksgky@ekStk 
ckx] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½ ckjs izLrqr fd;k gS ftlesa ekSdk rdlhe vey esa 
ykbZ tk pqdh gS ftlesa izfroknh dh rkehy lk/kkj.k rjhds ls lEHko u gks ik jgh gSA 
  
 vr% b'rgkj }kjk izfroknh i{k dks lwfpr fd;k tkrk gS fd ;fn mDr ekeyk ckcr rdlhe ckjs 
dksbZ mtj o ,rjkt gks rks Lo;a o fyf[kr rkSj ij fnukad 06&08&2024 dks vijkà 2-00 cts rd dksVZ 
ifjlj pDdj (DLSA Top Floor Room) esa vkdj viuk ,rjkt is'k djs vU;Fkk ,drjQk dk;Zokgh 
vey esa ykbZ tk,xhA  
 
 vkt fnukad 15&07&2024 dks esjs gLrk{kj o eksgj vnkyr ls tkjh fd;k x;kA 
 
 
eksgjA      gLrk{kfjr@& 
                                    lgk;d lekgrkZ izFke Js.kh] 

 rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½A 
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